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Notification
Jammu, 27*" of December, 2019

S.0. 57 .— In exerci
to Article 229(2) of Coigi:fjtifnp?:ee ﬁecuire‘?;r?dsbv Ehis
" . r n
m{tahutfl}]?{.‘: oTnfmtﬂrY'Df Jammu and Kashmir, in c;::urlr;:;g:
Wi mon High Court of Jammu and Kashmir, hereb
Ir cgvthat the Jammu and Kashmir High Cou'rt Stf};
(Conditions of Services) Rules 1968, issued by the Hiah
Court, _shall be deemed to have been issued under ta
aforesaid article of the Constitution. :

This notification shall be deemed to have come i
with effect from 31-10-2019. g e[S

By order of the Lieutenant Governor.
Sd/-
(Achal Sethi)

Secretary to Government

NO: LD(A)2019/90 Dated:-27 -12-2012.

Copy fo the:-
1. Secretary to Government, General Administration Department.

2. Registrar General, J&K High Court, Jammu.
3. Principal Secretary to the Hon'ble Chief Justice, J&K High Court,

Jammu,
4. All Principal Distric
5. General Manager
publication in an extraor
In-charge Webslté Department of Law,
5.0. section, Departmen
concerned file.

t and Sessions Judges.
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